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'20,2.2004; . . Heard Mr,M,Chanda, learned c¢ounsel
_ i . : ‘for the applicant and Mr.A,Jeo Roy, !
g* n_)f y { ilearnecl 5r.C.G,5.C, for the respondents

Issu@ notice to the Parties, retus
j ' rnable by four weeks, List the case on |
y 25.3,2004 for admission,

' In the meanwhile the transfer

R : ' order No,F,No,5-5/89 Admin. dated

t
10.2.2004 is stayed until further order.
PI %‘,){U? fnu»éb«—l/ =5 y '

; ,\'P‘éx Chﬂ,fg cretn ' ,
coo N ¢ 1

Member
: : :
:)} o o 2(',’1/(0(, | bb ’
P ; 25.3.2004 present:; The Hon'ble Shri K.V.Prahladan
*3"‘ ‘ ! P Administrative member.
% Nehc,a_. X WM st 2 0/7//0‘/ , Heard Mr.M.Chanda, learned counsecl
3@“'% '\C J/)’f’ chlom bov for the applicant and also Mr.A.Deb Roy,
M’“‘ ’“j'* to ’?W*‘«Mﬂ ;leqrned Sr.C.G.8.C. for the respondents
M—& 1 JL © . ‘at length.
%‘" Considering the facts and circum-
9 stances of the case, I am of the view ¢

cont 0/2



oy 0.A.38/2004

Contd. .
; 25 .3.2004 that onds of justice w:h\l k—z-me* if
a direction is issued to the ‘a; ,1i-
cant to file a fresh represeptetion

)
-

before the respondents. Accordingly,
applicahtmmn is directed o £41- =+

_ fresh and detailed representat.on "
4& s . mentioning his choice place or a.tdn
%)’ ‘f& / .,Vl(: to the respondents within a pt.-iod o ]!

LA I wﬂ onc week from the date of rece: ! Of
- 5@' 4 ‘_‘ZQ . ' this order, If mach application is
(‘\} Q)'P %' }3‘:\ T e made, respondents shall consid~r che
cAS % - B same and pass a reasoned order withinl
\i' ' - one month's time thereafter. Jv ‘-,quateﬂ'
ﬁ_\)} Pye. Aol 1

r hearing shall ... Me

) given to the applicant.

w with this, the 0.A. 18 dieaosed 1
(1,?7 0}72‘.; m\olm— ' of. NO costs8. .
Aoy betny Lot Fo I Till the canpletionﬁ,}*ée&e exer-
A, O/'M [ Prel | cise, interim oruer diﬂyo.:.;:;;w |
Lt o P will continue. . !
(7 oy T foeCi85C I WP D }
35 1
0""‘ o ﬂ_n,f/o Membe? 2 )
} P bb o b
M;d\ : C INe5405. post the matter on 7.6.08 " {
) alongwith C.P.Ne.12 of 05, . ?) : 1
2
YoSdig, ' o 1
Membex Vice=Chalrm
in -4 "
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IN THE C NTRMMQN{MMIVE TRIBUN AL

GUWAHATI BENCH: GUWAHATI

0.8. No, :E?égj /2004

.Shri Xrishna Kumar Singh.
W&

Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

12.1983-

23.08.1996-~

1

of

Department of

Govcrfmgnt India,

Expenditure,

Ministry of Finance,

“grantod
improvement and facilities the

to Caentral

Government civilian employees who are pested
in the North Eastern Region. In tzrms of the
said O.M the central Govt. civilian
saddlaed with 411

are entitled to

emplovees

who ~ are

liability

india transfar

CAGLCE statbion
wosting after

Lhe N.E.

z@rving for 2 fixaed Lzrnure

Regicn. In wiew af fhe =050 0M =k
esent applicant .is et itz e e e
station peaniig oo PR TR i
in che N.E. Region, . ~""’ﬂ;£’:Wu:“£T\
spplicant was  Iaikially TR BT, =
Director (i EoMae DElnioog

dwpay bmesnt

- . . - ]

Applicant  was b e T30 and
. C L ey - s gm ow Y

dromoted 2 Jeoury  Direclor CnETGUAGESR

Theresf e
the

N
A

transfervred to

OFFime,

mosted arad

Feqglnna snleata as

(LANGLIAQEs )

certain.
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April, 1998~ Applicant = was transferred: and posted as

. H

Deputy Dirsctor in  the R@gional Office
| : : ‘ . .
]

'i Guwahatl temporarily.
:thlQ, 1998~ Applicant was égain:trénéferr@d and posted at
': to Central Hindi Directorate, New Delhi along

with the N.E. Regional Office.

25.51-2003- " One "~ post ' of »'Deputy Director (L) - Was
| : transferred from the office.of the Regional
B Officer.(East},'Calcutta-tb the Head aquarters
i i.e. Central Hindi Directorate. '

épplicant was'repétriated and posted 1in the
Regional Office, Guwahati umder the Dept. of

Central Hindi Directorate as Deputy Direqtor

5 ] w(Languages);' S ' (ﬁnmex&re*II)
18.@6.2003« _Applicant joined for'dutx at Guwahati Office

in terms of the order dated 23.01.2003.

{&nnexure-I111)

10.@2.2004~ Respondents lssued transfer and posting order

of the applicant -~ from Guwahati - ‘Regioral
Office to the Regional Office, K&%&ata and

i EA consequential  order bsfore completion of
*f5:aL‘H Fixad tenure of 2 vears 1n the N.E. Region by
. A _ . . o
oo the apolicant. (Anrexure-2V & V)
15.02.2004- Applicant .submitted representation addressed
to the Respondent No.l and 2 for

consideration of his cholice statlon posting

4t New  Delhi in  the Central  Hindi
! Directorate, New Delhi. _ {annexure-vI)
16;@2.2004“ feplicant again . submitted amothér

representatlon to the respondents inter alia

“praying for his choice station posting but




£il] F:,ﬂlir\‘,} of bhi mowlicaricn i
apelicant hae nof Ve L cocerloead oy

Cumunicatlon “rem thag e ouadent

(A a0 =TT
Henro: ind s applicaticon oo EUl
don’ble T:itagnal.,

PRAYERS

Under the facts and circumstances in the application
the applicant most humbly and respectfully prays that
Your Lordships be pleased to admit this appllcatlon

all records may be called for and on hearing the

parties and perusal of the records, the following
reliefs be granted;-

r . WL
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
GUWAHATI BENCH: GUWAHATI e
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

" Title of the case : 0. A. No /2004

Sri Krishna Kumar Singh : applicant
- VYersys -
U~ion of India & Others : Respondents.
INDEX
EL. No. Annaxure Particulars Page No.
cl. R agpplication 1-12
i c2. - Verification -12~
03. I |Copy of the letter dated 14-15
23.01.2003.
G4. 11 Copy of the letter dated - 16&=
18.06.2003. ' { .
05. III ~ |Copy of the O.M datsd 17-18 '
14.12.1983.
Q6. Iy Copy of the impugned order [-15-
dated 10.02.2004. f%‘?*'

i Copy of the conseguantial -Z0~

corde~ dated 10.02.2004,

—
S
~
<

S, VI Copy of thne represeantatcion |-21-
dated 15.02.2004

09, 7 VIT Copy of the rapresentation ~-22~
' . Jdated 16.02.2004.

Ffiled by

Date 20,2,2004, | ' - aﬁdvacata



"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH: GUWAHATI

(AN epplication Jrder Section 17 of the a&dministrative

Tribunals act, 1985)

0. £. No.. % /2004

BETWEEN

Shri Xrishna Kumar Singh.
&/0- Late Badri Narain Singh.
/0~ Shri P.C. Shanma.

padum Path, Saurabh Nagar.

| 2eltola, Guwanati- 25.

1. The Union of India,
Represented bty the Secretary to tha
deernment of India,
Ministry of Human Resourcsa Developrent.

Naw Oelhi.

2. The Director
xﬁlﬂ Govt. of India,
cent~al Hindi Directorate,
Ministry of Human Resourca Develooment,
West Block~7, R.K. Furam.
New Delhi-110 Gue.

3. Or. P.L. Tarein.

Director, o
central Hindi Directorate,
mest 8lcck«7,;R.K. SUtam.
New Delhi- 110 Céé.

C b @Mﬁ



N

4.

tJ

Shri R.B. Prasad,
Administrative Officer,
“entral Hindi Directorate,
West Block-7, R.K. Pufam.
New Delhi~ 110 066,

.. Respondents.

-~

'DETAILS OF THE APPLICATION

Particulars of order{s} against which this application

is made,

This aop}iéation is made against the impugned order of
the.Direétor> issued on 10.02.2004 (énnéxqre~v & VI)
Jirebting the applicant to transfer from Guwahati to
A0lkata with immediate effect. While the aoolicanf Was
posted at Guwahati on April, 2007 after sarving a
deputation appointment for nore than 4 years aﬁﬁKolkéta
aven before compietion of 2 vears tenure at Guwahati in
terms of Office Memorandum jatéd_l4.l:.l983 1s3ued by
the Gevi., of India, Ministry of Finance and algo
eraying for g direction upon the respondents for

cofsideration of his posting in the choice station i.e.

‘New Delhi.

L

Jurisdiction of the Tribunal.

' Ceym )
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The abplfcant declares that the subject matter of this

- aoplication is well. within the jurisdiction of this

Hon’ble Tribunal.

-‘T o

"he applicant further declares that this applic&tion is
filéd kithin the limitation prescribed under section-21°

o® the @dministrative Tribunals Act, 1985,

That the applicant is a citizen of India and as such he

i¢ entitled- to all =--e 'rights, protections and

. orivileges as guarantead under the Constitution of

‘ndia.

“hat vour applicant after being selected by the U.P.S.C

wes  initially  appointed  as  @essistant- Director

'(Linguistic) onn 13.02.1989 at New Delhi in the Cantral

dindi  Directorate -under the department 6f Human

- {lLanguages).

Rasnurce Development. The applicant was profieted as

CODEPUty Director (Languages ) on 2F.08.199% and

trereaftar he was transferred and posted to Eastern
Qsglional Office, Kolkata as Deputy Director

Ir April, 1998 the applicant was transferred and
posted as ODeputy Olirector in the Regional Office,

Guwanati. However after serving a pariod of. three

‘WOﬁthS' in July; 1798 the abpliéant Was tahporarily

transfer-ed and oosted <o Central Hindi Directorate,
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New Delhi along with the NLE. Regional Office in the

post of Dcpu 24 Dlrﬂcfor o - S

That tre aupllc“wf w&% appointed on deputation.basis at

kadtd under-- the Commissioner for Lﬁnguj tic

%
)

Miﬁdﬁiﬁi@ﬁ» in India, under the MLHJ by '1f'-$ocial4

Justice and Empowerment and after aerving.a period -wf

more than 4 y@aﬂg-aavﬁ:itﬁ Commissioner for Linguigﬁic

Minorities. nDJi ta - he uas'fep“i‘iat@d aﬁd posted in

the  Regional 'Officg,r~Guw&hati under - the o@p-.'tcf

‘Central - Hindi @ Directorate  .as - Deputy D1ractor

(Languages), which wdlild ‘be evident from the ldttsr
)

Mo, 1/45%/98-35, dated 25.01.2003.  The appl

[

&marx'ino7w émin@d_fﬁrﬁduty-at Guwaﬁaki in terms of the

-above mentloned order ang thb said ?act.would‘al$o_b&

P

evident from the 1@ttrr hwarliu No. F. No.3:26/2000~

fdmn . daﬁéd-lﬁ20®w2603,
Lfcr dat@dUES,Ol.ZOOS and 18.06.2003

il

herewith and marked as

That your ' aop1;0'nt whilé: posted at Guwahati the

upp@ﬂﬂ Nt fanllv members namely; onse of hia son and a

O
el
8

daught%r vara wrageﬁt$y P“qi g at New 1 Be 1Lt

wtatad thatvhiﬁ’Jaught&vfMiag. Rﬁw& ndmhrl‘ tudvinu 1nw

thé B. Applisd Science ( Qud T&chmo?qu) and Oﬁ@.Of-hiS

-

won Mallikarjum Bhargav alsa‘ﬁtudyimg,ih the flh@l YEAr

cof BUMLL.T run by Manipal UnJv”ralLy at New D@}hilf

N
B

The younger son who was staying with him earlier

at Kolkata is still residing at~K©1kata‘amd continuing

cant
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v

nis o education at Kolkata, the final examination of

younger son . is likely to be completed by the month of

March, 20024. Moreover, wife of the applicant has to
travel between Kolkata and Delhi for looking aftsr the

shildren in two distance Ltowns and seaks octasional

- assistant from the relatives in the-matter.

That the applicantfbegs to state that the Government of
India, Ministry of Finance, ODepartment of Expenditure,
granted 'CE’téin improvement and facilities to the

Tentral Government civilian employees who are posted in

che. North Fastern RKReglon vide Q;M.'No.20014/3/83-E;IV-

dated 14.12.1983 issued by the Government of Iﬁdiag

Ministry of Finance, Dspartment of Expenditure. In

cerms of the aforesaid 0.M., the Central Government

civilian employses who are. saddled with @l)} India

transfar liability are eantitled po choice ’station
posting aftar sérving fbr-é fixed tenure in the N.E.
Region. Tha .relavaht portion of the‘ G;M; dated
14.12.1983Q‘is3u8d by the Government of Irdia 1is

. ]
ireproduced below: , -

’”Subjgot: Allowances and facilities for civiliaﬁ
employees .of the Central Government sefving ih‘the
states and Union . Tefritories of North ‘Eastern
Region-improvements thereof.

Thé need for attracting and retaining the-servicaé
Of,comﬁstent officers for sgervice In the North

Tasterr Reglon comprising the states of Assam,

Mzghalaya, Manipur, Nagaland, Tripura and the
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Arunachal Pradesh and Mizoram

att@mﬁiom of hh@vGovernmant
of some  Ltime. The Government had'vappoint&d &
Wrmmirhuwi uwuw- the chairmanship of Gecretbary,
Deptt. OF Personnel amd Qdmiﬁiétrativ& r@farmé, b
review  the exizting allocwances  and facilities
admi ﬁiiblg b th%.varioua_r‘tﬁqurlww of Civiiimﬁ
central  Government @m@lay&ﬁﬁ_iﬂﬁrvimg in. bthis

reglion amd to 3ugguﬁt.uuif shle wprrvwmwntg, Lhe

fcfummcnd.wlom of Ehe  committes have LEen

Mresident is now oleassd to decide as follows:

i) Tenure of posting/deputation.
There will be a fixed tenure of costing of 3 vears

at & time for officers with sgrvices of 10 vaars

afficers with mors .Lu 10 vsars of Qarv1x@5

periods of leave, training etc, in excess of 15

days per vear will be excluded in cbuﬁting ﬁha
Lecdes pericd of 2/3 vears. Cfficers on comoletion
of the fixed tenure of sarvice mantioned above,
may  be comﬁidgr@d for powflng to a station mf

aibléx The period Gf

deputation of the Central vaernment emplovess to

Lhe Sta

s /Union t@rritgri@g of the North Eastern
Fegion will g&nérally be for 7 yvears which can be
axtended iﬁ exceptional cases ;ﬁ exigenclies of
oublic m&rv ceoas well 85 when  the employess

concsrned  is  preparsd  to stay longer. The

retully considersd by t i fovwfnn#mt and  the

arid of 2 vyears of service at a time for

i



=

admizzible de pu# ibion allowance will also conbinue
vo ke pald during the period of deputation sco

@axbandad.

?hat it i=m atat@& that in view of the aferﬁgaid o.M
datéd 14.12.198% and 22.07.1998 the present applicant
s antitled to gst a ch;ia@ ﬁtati:n posting  on
comple i ot the filxed 2 y@érs tenure. More gover 1in

sid benefib Lthe applicant iz also

gddition t the afors
antitisd to 3.0.8 reimbursemsnt  of H.R.&6 for old

station, mddjfl ral  bensfit of L.T.C and a spscial

welahtags - In service for i_‘blﬂﬁ in N.E.Region.

stated that while serving as  such the

[

That it 1

spplicant most surprisingly received the impugrigd order
‘ . v

dated 10.02.2004 only on lé“h February, 2004, wheraby

_ _ . ™
the applicant iz =ought to be transfarred anJ posted

(X
&
[3rad

Trom Guwahati Reglonal Offics to bhe Regional OFfFice

“olwata with immadiate effect and on the same day

ancther  order WAE nassed by the Director i.e.

fespondsnt No.Z direchi L g Shri Sudhir Kumar, Ressarch

Officer of Zentral Hin

ji Directorate, New Delhl to take
charge of the Regional Office of Guwahati unrtil Ffurther
order, Es 1t stated that the impugned ordars  of

tramsfer  and posting dated 10.02.2004 as well as a .

conse gquential ordsr dated 10, OL.LOO nas been lasusd

before completion of 2 vyears fixed tenure by the

Ot S B



Region. In this connection it may be
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stated that the applicant on 15D Fabiruary, 2004

tallon

to  the Oirsctor

submitbted a re

along with a copy to the ko the Gowt. of
india, Ministry of Human Resource and Oevelopmant, New
Delhl il.e. Respondent No.? and 1 for comgid@ra,-on Df

'
.

nis cholce station ;mat ng .at New Delhi in the Cantral

raepresaentation on 1&6.02.2004 ‘inter
alia ocraying for hiz choice station posting at New

the

}‘MJ
;* ,
r{‘
;—u

iz

Delhi, - but £ill filing of this app
applicant has not vyet recelved any communication  from

bhe FﬁﬂDOﬁd@ﬁtEu It iz learnt by the appl Cant from a

@
l..a
P
fat
=
;_J
I
i
.
-3
[§]
€]
b
o
-
o
]
b}
e
i
k)
O
i
o
4l
b
=z
9]
X
'-.4

izsued the

LranzTer and posting order at Lhe instance of the

vasted clrcle working in ths office of the Cantral
Himdl Dir <(Lurdi@ agalnst th@ interests of tgL present

applicant on  extraneous Punmldwldrloﬁ Ther iz no

=

public interest involved in  the impugned  order of
bramsfar nd pus Eiing dtwd 10, Oa,m001 arnd the Sams nas

ed witih the malafide intention to dany  the

bhagn  pas:

Ui

berefit of choice station posting to bhe applicant and
un o a mere perusal of the order it smack malafide. It
would be evident from the order dated 14.05.1998 while

e

the appli Fant was posted abt Guwahatl during the ves

15928 he was asked fo look into the work of the Regional

OfFice, Kolkata. If there was any administrative

wxigency the applicant could have been asked Lo look

into  the work of the Regional 0Office, Kolkata.

0, Sm@melEs
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Yoreover,. no one 1is posted here in Guwahatli as such
unilaseral posting of the-applicant at Kolkata k&eping_
a sanctioned post vacant at Guwahati is itself contrary

to tha public iInterest. Moreover the said actions of

- the respeondent also lead to- civil conseguences and on

that'ﬁcoré alone the traﬁsfer an& Qésting order is
liable tb-be sét aside aﬁd aguashed. i
ﬁbpy of _thew impugned order dated 10.02;2004,
‘con$équential - order daﬁed' 10;02‘2pd4 '»aﬁd
représentation dated 15.02.2004 and 16.02.2004 are
-annexed herewith and marked as GNMEXUR£~;IQ; Q,‘VI.

and VII respectively.

. That vyour applicant further beags to state that hgfhas_

no epecial interest to work in the Regicnal ‘Office,

"~ tuwahati rather he is inclined to join in Central Hindi

Directorate at New Delhi with the view of ir%gﬁti@ﬁ to

» QU

stay with his cther dependent family membérs at New

Delhi. Therefore the applicant humkly prays that ‘his
case Tor choice station posting nay be conzidered

aympabhetically and till Such time the ihpugned ordar

of transfer and posting dated 10.02.2004 (éﬁﬁaxure~lv)

as  Aell &8s conseguential | impugned . order dated

10.02,2004 be stayed untll further order.

That in the facts and circumstances stated above the
applicant haS\ﬁQ other alternative but to approach this

Hon’ble Tribumil for an appropriate crder.

’. | W@nuﬁg |
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4.10 That this application is made bonafide and for bhe ends.

5. Grounds for relief(s) with legal provisions.
5.1 For thst, .the freguent transfer itseslf is malafide.

5.2 For that, impugned order has been issued with the
malaficde intention and on that score alone bthe same is

liabls t6 be set aside and ausshed.

5.3 For =that, the applicant has acguired a wvaluable and
lagal right under the 0O.M dated 14.12.19583  and

+

LL.07.1998 Ffor cholce station posting.

5.4 For that, the impugned order has been passed on

10.02.2004 without having any public interest.

5.5 For that, no onsg 1s posted in place of the applicant

EI1Y fEling of this application.

an

,“etaj 1= of remedies EXha_!‘!StEd

That tih

e
A1)

spplicant states that he has exhausted all the
semedias  available to hkim  and there is no. obher
. "":&,y ). - :

#lternative and sfficacious remedy than: bo file this

application.

7. Matters not oreviously filed or pending with_any other
The abplicant  further Héblar@ﬁ Ehat he nad. ot
wra&iogﬁlyxfiléd_@ﬁy ﬁbplié&tioﬁ, Writ Petition or 3uit

before any Court or ahy.oth@rrauthﬁrity or any other

Benck of the Tribunal regarding the subject matter of



i
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this application nor any  such application, Writ

Petiticn or 3uit is pending before ary of them.

8. Relief(s) sought for:

Undar the facdts anc circumztan&@ﬁ scated above, the
applicant humbly pravs that Your Laordships be pl@&ged_
Lo admit this applicatbion, céil fdr tﬁa racordé of thé
case and issue notice to the respondents to show causs
28 to wh? thg P@li@f(ﬁ}.ﬁought Tor in this application
whall m@@ ke gramt@d émd o perusal of the records and

after nearing the parties on ths cause or causes that

51

may  bhe hown, be  pleased Lo grant the following

“

. reliefisg):

-
5

789

N

8.1 That the impugned order bearing letter No. F.No.5-

Admin. datsd 10.02.2004 (ANNEXURZ-TIY) and. the

gtter bearing No. F.N0.5-5/89 adnin.

dated 10 02.2004 (ANNEXURE-Y) is liable to be'®et aside

A
s

and cus

8.2 That the Hon’ble Tribunal be pleased to diraét. he
raﬁpond&ntﬁ tOfcongiﬂér.thﬁ posting of the applicant in
the choice 'ﬁﬁétiun at  New Delhi and til% such
QDHSid&FatiOﬁ is madeée the respondents be directed to
allOw.thé applicant to continue in-the present plamﬂ‘df

Pixed tenurs of posting.

W
£

Costh

158

of the aqblicatiOﬁ,




-

»
-

b
K}
ot

10.

11.-

poi

by
[

Any obthar relief(s) to which the applicant is sntitled

as the Hon'ble Tribunal may deem Tit and proper.,

Interim order praved for,
wuring pendency of this application, the applicant

orays for the following relief: -

That the Hon’ble Tribunal be pleased to stay the
apsraticn of the 1npuknmd craer daked 10.02.2904 and
the consesquential order dated 10.02.72004 +£i11l disposal

of this application.

This applic arion iz filed through Advocates.

.\

Particulars of the 1.2.0.

1. P 0. No. JJG 3':{8384 o

CIzsued. from , ’ :

Date of Tssue 2 19.2.2009 .

a p4 O) aum}—_' 4
Payable at : (iw.uxM/-—"'

st BNCiosures

48 given in the indsx.
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VERIFICATION -

2

hri Krishna Kumar. Singh, S{4u Late Batri Narain

.
M
.3

-5

CGingh, aged about 54 vears, resident of Padum  Path,

Saurabh Nagar, Beltola, Guwahati do hereby verify that

the statements made in Paragraph 1 to 4 and & to 12 are

e

trus. - to my knowledge and those-made in Paragrabh 5 are

>

W

trug to omy legal advice -and- I havg-nrtyﬁuppwﬁss@ds&ﬁy
material fact. E

Y -

fand I iothis veriflcation on this the wgé4 ____ day of -~

February, 2004. IR




o ANNEXURE -

Speed Post
Hw@n/No.1/45/98- 35y '

HIRd TUTPIT
Government of India _
TS wrel ed aiftreifyen sserer
Ministry of Social Justice & Empowerment
Commissioner for Linguistic Minorities in India

2ellaiia/ Telephone: 2468565,2468566
ez / Telegram:  LIMINCOM

féwelt @ / Hindi Telegram : anmameargue
Owres o / Fax No. 0532-2468544

40, 3131z an1et &N arrat
40,Amar Nath Jha Marg
BUBITE-211002
Allahabad -211002

..........

To,

The Director, -
Central Hindi Directorate,

Ministry of Human Resource Development (Department of i

Secondary Education & Higher Education),
West Block-VII, Rama Krishna Puram,
. New Delhi.

. ¥
L

Sub : Repatriation of Shri K.K. Singh, Deputy Director presently on deputation as
Assistant Commissioner for Linguistic Minorities, Kolkata,

Sir,

I am directed to refer to your letter No. 5-5/89-Admn. dt. 06.01.2003 and
to state that in persuance of the Ministry of Social Justice and - Empowerment letter No.
18/4/2001-CLM dated 18.12.2002 Shri K.K Singh will stand relieved from his duties as
Assistant Commissioner for Linguistic Minorities, Kolkata w.e.f. 3" Feb. 2003 (A/N)

with the direction to report as Deputy Director (Language) in the Regional Office,
Central Hindi D1rectorate, Guwahatl,

2. The Officer will be cntitled for transfer T.A. and joining time, as per rulcs from
- Kolkata to Guwahati.

.

Yours faithfully,

/

(T.P. Srivastava)
Deputy Commissioncr

H I
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-Copy forwarded to:

1. ./ ShriK.X. Singh,
N

Assistant Commissioner for Linguistic Minorities,
67, Bentinck Street, West Wing,
4" Floor,

Kolkata-69 : for necessary action

2. - The In-charge, Regional Office, Central Hindi Directorate, Guwahati.

3. The Deputy Secretary (MC),

Ministry of Social Justice & Empowerment (CLM Section),
Jeeevan Prakash Building,

Kasturba Gandhi Marg,
New Delhi : in reference to their letter under reference.

4, - The Pay & Accounts Officer,
Ministry of Social Justice & Empowerment,
Shastri Bhawan, New Delhi.

5. Service Book and Personal File of Shri K.X. Singh.

(T.P.Srivastava)
— Deputy Commissioner
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: | . F.N0..3-26/2000-Admn. | ANNEXYRE =FL_IC
- é Government of India - ,

: Central Hindi Directorate V)

M/O Human Resource Development oy’

| West Block-7,R.K.Puram,
‘ New Delhi-110 066
T Dated: |8-06-2003,
ORDE,

In supersession of . iis Directorate’s Order of even number dated 30.7.2001
Chri Krishna Kumar Singh, Deputy Director{l) is being hereby appointed as
wontrolling Officer in respect of Group C & D staff of the Regional Office( N E )
Guwahati, under S.R. 3( 10) w.e.f. 11.04.2003.

The sanction is also accorded for delegation of powers as Head of the Office
of that Office. Shri Krishna Kumar Singh Dy. Director (L) is also hereby being .
appointed as Drawing & Disbursing Officer of that office under Treasury Rule 124 of
Delegation of Financial Powver Rules in respect of Pay & Allowances of Non-Gazetted
Staff as well to the Contingent Expenditure w.e.f. 01.05.2003(F.N) Shri Krishina

Kumar Singh, Dy. Director (L)will also function for his own services for the purpose S
of TA under S.R.191.

In addition, Shri Krishna Kumar Singh, Dy. Director(L) is also authorised to

‘carry out inspections of all the Voluntary Hindi Organisations falling under the
/V/.“,Zone

A set of specimen signatures of Shri Krishna Kumar S/ngh Dy Director(L)
auly attested, is also enclosed .

P

€.oD
(Dr.PL Taneja )
_ : Director
Pay & Accounts Officer, : :
P A O ,Shastri Bhavan, ' '
- New Delhi,
Copy to:- -

The Accountant General, Guwahaty,
Shri K K Singh, Dy.Director (L)

o
']
.

3. All Deputy Direttors(L)C.H. Dte.
All Regional Offices of C.H.Dte, 5.Accounts Section

1

2

4,

6. Office Folder. Z.Agent,Canara Bank,Guwahati(A set of
_ specimen signature is enclosed.

8

9.

Regional Office, C.H.D.,C/o Das Enterprises 6th Floor, Jaya Nagar, Khanpa/a,

Guwahati-781022 for information ( A set of specimen signature s enclosed)
Assistant Director(\ Grants)

10. P A to Director i
11, P A to Admn. Officer.

el e

“Wff'jv?gw"‘{
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ANNEXURE-III (Extract).

No. 20014/2/83/E.1IV

Government of India

Ministry of Finance
Department of expenditure

New‘Delhi. the 14D pec’sz

OFFICE MEMORANDUM
“‘Subject : Allowances and facilities for civilian
- employees of the Central Government serving in the

states and Union Territories of North Eastern
Region-improvements thereof.

The need for attracting and retaining the services
of competent officers for sarvice in the North
Eastern Region comprising the states of Aséaﬁ,
Meghalaya, Manipur; Nagaland, Tripura and the
Union Territories of Arunachal Pradesh and Mizoram
has been engaging the attention of the Government
of some time. The Government had appointed a
committeé under the chairmanship of Secretary,

Deptt. Of Personnel and Administrative re%orms. to

review the existing allowances and facilities

admissible to the various categories of civilian
central Governmentl employees serving in thi§
region and to suggest suitable improvements, the
reCommendations of the committee have been
‘carefully conéidered by the Government and the

President is now pleased to decide as follows :
ii) Tenure of posting/deputation.

14



" There will be é fixed tenure of posting of 3 years
at a time fcr officers with /

3erviée$ of 10 vyedrs or less and of 2 vears of
service at a time for effice;s with more than io
vears of service, periods of leave, training etc.
in excess of 15 days per year will be excluded in
counting the tenure period of 2/3 years. Officerﬁ
an comnpletion of the fixed tenure QPV service
mentioned above, may be considered for posting
to a statien of their choice as far as possible,
The period of deputation of the Central Government
employees to_theVStatgs/Uniqn territories of the
North Eastern Region will generally be for 3 yéars
which can be extended in exceptional cases in
exigenaiaa of public service as well as when the
arployvees concerned is preparéd to stay longer.
The _admissible deputation allowance will also
continue to be paid &uring the pé;iod of

deputation so extended.’’

Sd/~ S.C. MAHALIK

- Joint Secretary to the Govermment of India

15
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‘Translated from Hindi
ANNEXURE-IV.

F. No. 5-5/89 Admin.
Gow. of India
Central Hindi Directorate

M/o-ILR.D (Dept of Sec & IligherEdn.) -
Wcst Block-7, RK. Puram

New Delhi-110 066.
Dated 10-02-2004

Order
S KK. Singh, Dy. Director (Language), Regional Office, Guwahati, is
' transferred to Regionai Office (East), Kolkata. He is directed to immediately
takeover his charge in the Regional Office (East), Kolkata. |
He will immediately inform to the undersigned, after taking over the
charge. For taking over the charge after traveling from Guwahati to Kolkata, 1.A
& Joining time shall be admissible to him as per rules. ~ -

.Sd/-

(Dr. Pusp Lata Taniia)
" Director

Sri KK. Singh,

Dy. Director (Language)

Central Hindi Directorate (Regmna! Office)
C/O~ Das Enterprises, P.O- Khanapara.
Jaya Nagar, Guwahati-781 002.

~ Copy to-
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Translated from Hindi
ANNEXURE-V
F. No. 5-5/89 Admin.
Govt. of India - -+
Central Hindi Directorate
M/O. HR.D (Dept. of Sec & Higher Education) ‘
B West Block-7, RK. Puram,
New Dethi- 110 066
Dated 10-2-2004

Order

Until further orders Sri Sudhir Kumar, Research Officer is given the
additional charge of Controfling & Drawing and Disbursing Officer of the
Regional Office at Guwahati, in addition to his regular assignment. .

 Thus order is issued as per orders of the Director,

Sd/-

(R.B. Prasad)
 Administrative Officer.

Sri Sudhir Kumar
Research Officer,

Central Hindi Directorate.

Copy to
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From: K.K.SINGH

( ' Dy. Director (L) 'JD
) ' Central Hindi Directorate
‘ (N.E. Regional Office)
{ ' Das Enterprise, Jaya Nagar
1 Guwahati-781022

To, /St February, 2004 -

s, ‘The Director

. Central Hindi Directorate
Deptt. of Secinéary & Higher Education ceo e
M/o., H.R.D., RK. Puram-W.B.7 o
New Delhi

Sub : Posting to the station of choice on transfer from the post of Dy. Director (L)

Central Hindi Directorate (N.E.R. Office) Guwabhati.
Madam,
| It is learnt that the undersigned has been transferred from his present above post to
the E.R. Office at Kolkata. It is to submit with due respect that Govt. have provided certain special
concessions etc. to officers transferred to N.E. Region, wherein my present posting of Guwahati
" (Assam) is located. Your kind attention to the provision of (i) fixed tenure & (ii) consideration for

posting to a station of choice is drawn and requested that these special concessions may kindly
be allowed in my case also.

In view of the above, | submit my station of choice as New Delhi énd request your

. 9ood offices to kindly consider the case of my posting on a post of Dy Director (L) in the ofﬂce of
the Central Hindi Directorate at New Delh:.

‘,l',"

Yours faithfully,

e
(K.K. SINGH)
. Dy. Directorate (L), Guwahati
Copyto:
The Secretary to the Gowt. of India
\'(For kind attention Joint Secretary, Languages),

Deptt. of Secondary & Higher Education, M/o.H.R.D. Shastrn Bhavan
New Delhi-110011(Through proper channel). Hon' ble Superior authorities are requested ‘with
great respect- to-kmdly intervene into the matter so that my posting for New Delhi is considered.

praerites
| )

snATT T

gLUHQEH:h;ol BP0 (781001 V NDIA PIOST
B Ml

PA : DILI
TosTHE DIRECTOR € H D,
N.DELHI,PIN:

(KJ<-S”“GF”:ﬁstfcur
Dy. Directorate (L), Guwahati, ¢

Ht:20grans
. PS:0,00,Aat:22,00,15/02/2004,13:4]215 : -
HARPY NEW YEAR 2004 L
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KK Simh ' SRRl
Uy Director {L) - o
Contral Aindi Uirecterate .
Sorthetast fegianal Uffice. Lo
C/o Dag Entesprise, Ja mgar o :
} iﬁhmﬁpara, Gumhaﬂ mzq . <

5 'L

'I’Q ! v ;(:.‘—.'u..l . L";if-' :" ”' .'."“ \.' f"::.:,'.."_'-;:-; ’, . .~ ™ VZ\'_-“‘A?‘:;.‘ ; o ) , .“rl;;:..x t"
The- Biroctar S ,'f Lo B
Central Binci Mx-wtonta L co o '
Wwﬂn&tﬁay. Lﬂ@to of 5‘¢- & Highnr Mﬂ.

| dest Blecke? &.Ka@urm S
Kew bolmuué oze, IR w.ed mh Fchruary m
Bub1e @mt to.the eauen of ehotce on transfer ' | - ] |
] émmtw w ntul Mudi' nctorato (N.ﬁ.nmﬁae)

ﬁmhﬁﬂl.

A R N ]
R . .. ;'f N _/ " [RREY S
L - ] o

. 1 hwa' uaﬁ ucnim our: &ﬁcr m.M/aMdm. dnttd lmwhbd
B 2094 trmfex‘g me from 333  hebast regional office, Guwahsts tn\
regional of ﬁefe'?ust) Holkata. In Lhis regard, in continustion of .
my representation dated’ 15th Fab, 2006 (xerox-copy onclosed), it &8 -
. to request . that av per the incentives pravided by the gwotmm: of
- Indla for. serving in renote aress, the government have fixed a tanure
' 8f two years. and also have provided for consideration for posting ta -
statioh of cholco of the wfficer to be transferred, Referonge numbers
of relavant goevernnent. orders are given hersafter= G.I., B.F.0.M.8,
20014/3/83-£,1V, duted the 14th Deweber, 1983, resd with 0.l o, 20004/
3/83-%5,1V,. dart@d the 30th Xazch, 1984, th Ju),g ‘lo8s, G.l., .., U0,
lo.3043-871V/64, dated the 17eh Uctabers 1984, L.t.Nol .:zoow%aa.a IV,
dated the 31t §mu.u-y. 1983, 25th Septesber, ms. UuDuNp. 8
dated the ist Apri), ‘1586, @.ﬁ.ﬁo. 14/3/33-5 o Sated tha 26th Oizt.
986, ..o 20014 :s( 3-2 D/E AT { » Gated tfu 1ith Say, 1987, 28th
July, 1980 and O.H.No.¥.20014/16/ 36-8 w/e, 11 dated the 1ot Dec.
1938, In the circumstances, it 15 Fequested that s may also be sllowed

to exercise n& option for a station of oy chofce in respect M‘ Yy
;aaatmg from m'th-hamt Rogzeml vfﬁcc, ﬂmhati. . '

In view mf tho nbwn, I submid my ttstion of . asy cholce as Nau
@elhi and renuest your. good of fices for consideration of cave Ind

e post of D& ‘Cirector (L) way bo ‘made. §n the oiuce of Central #indi
iwctmata, o mmj.. ,

”'»
' : s i .,
l . ’ & 4 ‘

~ Englys As stated '-abwq. o . Yours faithfully, i

wha,
»

. - l' . . "'l
~— - E ’ ) SR
k) d B T
A LU | S
. Vi b e

{ ﬂ.u. slmﬂ ) v;L'If ey

L | | o . Birector (L)
Co L i | \. . _ g{ QD.' K, E‘-.’ Ghygm
- The %cretar to the S e "{ ‘,3; ‘;uz‘_.i‘
%M‘tm The ary | | R

{For kig.ﬁ attmﬁa& aiu es)
Biﬂﬁ nicgccmé ary 2"‘ m‘gbw Education, . ‘
o= H.R42ey, Bhastrl Bhavan 4

MQ % New Delhi-110 Oil. (Throvgh proper channel)

)5 }(«’ vt ‘ | ‘(k-%&g).

\ i 50 . L



